
IN THE CENTRAL ADMINISTRATIVE TRI9tJN)j : HYDERABAb 

BENCH : ATHYDEPABAD 	 F 

0.A.NO. 961 of 1990 	 Dt. of Decision 

 

26.11.1990 

Between:... 

B.Ravj Kumar 	 .. 	 App1icant} 

and 

Station Director, Akashavani, 
All India Radio, FM Project, 
Ananthapur. 	

F 
District Employment Officer, 
Employment Exchange, 
Ananthapur. 	 Respondent 

Appearance: 

For the Applicant : Shri M.Damodar Reddy, Advocate. 

For the Respondents : Shri Naram Rhaskar Rao,A&l.o35c. 

Coram: 

THE HONOURABLE SHRI D.SURYA MO, MEMBER(JUDICIAL)I 
(Sitting Single) 

(ORDER OF THE BENCH DELIVERED BY HON'BLE SHRI D.SURYAF RA0,) 
MEMBER(JUDICIAL). 

1. 	The applicant herein was appointed as N..M.R. HelpE 

in the office of the Station Director, All India Radid, 

Ananthapur, on 23-3-1990 and has been working as such. 

The first respondent had sent a requisition to the sec 

respondent to sponsor candidates for making regular 

appointments to 3 posts of Helpers. The applicant stat 
fr 

that though he got etwo14.e&his name in the second 

respondent's office on 28-7-1986 vide Employment Card 

No.5428/86, the second respondent did not consider his 

while sponsoring the candidates, who got enrolled subse 
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To 
1 • The btfljon Director, Ajcashavafli, 

All Inctiá Radio, FM Project, 
Ananthapur. 	 - 

2. Tne District Employment Officer, 	- 
Emplo'rnènt Exchange, Ananthapur. 	 - 

.3. One copyto Mr.M.Damodar Rédoy, Advocate. 
3-5-21, Ramkote Hyaerabad. 

One copy to Mr.N.l3haskar Ráo, Actc1l.CUsC.CAT.Hyc.Bench. 

One spare copy. 
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:2: 

to the applicant e.g. one Mr.Nanda, for the vaca 11  
n1es 

of Helpers in the office of the first respondent. H The 

applicant has also sought regularisation of his setvices 

on the basis that he has been working ever since 4.3.1990. 

For the above reasons he has filed this applicatioi. 

we have heard Shri M.Damodar Reddy, learned Cinsel 

for the applicant, and Shri Nararil Bhaskar Rao, lea1ied 

Additional Central Govt, Standing Counsel, for respondent 
learned 	 H 

No.1 and Shri D.Panduranga Reddy,Lspecial Counsel for 

A.P. atate on behalf of the 2nd respondent, who have1  taken 

notice at the admission stage. 

Shri D.Panduranga Reddy, learned Special Counsel 

for the State Government, objects that the applicantcannot 

ask for both regularisation and for sponsoring of his name. 

The learned Counsel for the applicant represents that he 

is not pressing the relief of regularisation is HelpecJ 

He is limiting his relief to his right to be sponsored and 

considered if his Juniors have been sponsored. After, 

having considered the contentions of the learned Counsel 

for the applicant and the objections of the learned Standing 

Counsels for Respondents 1 & 2, this application can be 

disposed off at the admission stage with the fol1owinq 

direction: 

Respondent No.1 is directed to consider the case of,i 

the applicant if respondent No.2 has sponsored Mr.Nd 1 
 nda 

:  
or any other candidate(s), who have got their names', 

registered in the District Employment Exchange, 	H 
Ananthapur, prior to 28-7-1986 (i.e. the date on whih 

the applicant got himself nro1led in the Employment1  

Exchange)., 

The application is disposed off with the above dirkction. 

No order as to costs.. 

(Dictated in the Open &urt) 	 [I 

(D.SURYA RAO) 	
çJ)ecutY 

nsr 	
MEMBER (JUDICIAL) 
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CHECKED BY APPROVED BY 
TYPED BY CONPARED BY 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDERABAD BENCH PsTHYDERABAD. 

THE HON'BLE MR.s1-N.-.-JAYASIMNA 2 V.C. 
AND 

THE HONBLE NR.D.SURYA RAO:N(J) 
• AND 

THE HON'BLE MR.J)NARASIMJiA MURTYgJI(j) 

THE 	'I3LE MR .4. BALASUBRAMANIANLM() 

DATE: 2t. 

@*-.-/ JULCEMENT: 

/ 

r',A. /R.A./Q.4/No. 

lU 

T.A. 	 W.P.No. 

O.A.No. C' 
y\ Cr0 

Adxnjtt d and Interim directions 
issued. 

Allowe 

Disrnispeci for default. 

Disrnis/sed as withdrawn. 

Disrni$sed. 

sposed of with direction. 

MA. Orcite$CRejectea. 

No order as to Costs. 

E 4  rc-jTni8I 




